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CENTRAL ADMINISTRATIVE TRIBUNAL L
ALLAHABAD BENCH s ALLAH&BAD |
CIVIL MISC. CONTEMPT PETITION N0.169 OF 2002 e
IN
ORIGINAL APPLICATION NO,1416 OF 2000
ALLAHABAD THIS THE 17TH DAY OF SEP TEMBER, 2003
HON'SLE MAT GEN. K,K. SRIVASTAVA,MEVBER-#
,MBM.JJ._MGMMEB:L___
Ram 'H'.I.HEE,
S/o0 Leate Gajadhar
resident of D-50/126-3-h, Mohelle Sheopurwa,
Jei Prekesh Neger,
Versnesi posted in Air Conditlioned Office,
Northern Reilwmey,
VGanBBi Centt. --..-------ﬁppliﬂﬂﬂt
(By Advocate Shri P.M. Srivesteva ) .
R Versus
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' 1. Sri R-Kn Singl’
' Genersl lManager,
Northern Rellwey,
Betoda House,
New Delhi,
e Sri Grover,
. Chief Electricel Engineer,
: Northern Relluway
Heed Querter Office,
Berode House,
HEW Delhi. r
3e Sri Kemelesh Bupte,
- Divisionesl Rail Menager,
w\ Northern Rellyay
q Hezaretgenl], Luc&now. cessssssss Respondents
\ ( By Advocete Shri 4.K. Geur ) |
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A HOI'BLE ¥AJ GEN, K.K. SRIVASTAVA,MENBER-4
l“ _ Thie Contempt Petition hes been filed for punishing
- ‘-?-‘_i | the respondents for wilful dissobedience of the order of
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onh recorde.
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~¥ x+%» thie Tribungl dated 04.02.2002 pessed in O.A.
No. 1416/00. The respondents heve filed CA which 1g taken

the amount of overtinme was celculated by the Rellway Administre-
tion end the due amount of Bs,40,797/- has been paid theough

cheque. It has 8lso been averred In the same parg thet there

ie no provision/instructions/rules of the Reilway Board to

pey interest in such type of matters except in the matter on

deleyed payment of Gretulty as per pera 87 of the Reilwey

Services (Pension) Rules 1994,
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The leerned counsel for the epplicant srgued that the

|
contention of the respondents is not correct. The applicant

ie entitled for en smount of B56,19,749,82 Pelse whereas the
respondents have pald only RBs,40,797.00/-. The cleim of the

applicant of emount of Bs6,19,749.82 Paise has been accepted

by

the Tribunel and the Tribunal hees a8leso awverded interest

for the delaved payment.
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In order to appreclate the controversy we have perused

the order dated 04,02 2002 and the relevent paras are

paragraph ) 3 and 5 which 2re reproduced belows -
[
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"The respondents in thelr counter-affidevit has not
denied the entitlement of the epplicent, but it is
eteted thet over time hills heve been prepered in
terms of the order of Hon'ble &pex Court and pesyment
of some of the amount releting to over time allowence,
has 8lso been mede. 1t is further stated that the
remaining amount ies being processed and same will be
N paid shortly.*
L
%«ms. Jﬁfter heering counsel for the psrties, we dlspose
of this O.#. with the direction to the Divisional
Reilwey Meneger, Northern Reilwey, Lucknow to expedite
the remeining peyment of over time elloyence to which
the applicent is entitled snd elso pey the interest on
account of delsyed payment as per rules/instructions
of the Reilway Board, prefersbly within a2 period
of three months from the dete of communlication of
this order. There shall be no order #s to costs.™
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In pere 5 of the C& the respondents have stated thet
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4, The perusel of the shove paras esteblishes that the

Tribunal has accepted thet the applicant 1s entitled for payment
of overtime but nowhere the claim of the applicant to the tune
of B5,6,19,749,82 Pelse has been accepted. Besldes &8s regerds
the payment of interest on deleyed peyment, the Iribunel hes
ordered thet the interest is to be pald as per Rulesg/instructionsg
of the Reillwey Boerde Therefore, iIn view of para 4 sand 5 of the

Cé,we do not find that any cese of contempt is mede out.

5a The Contempt Petition ic dismissed. WNotices issued

are discherged. However, we direct the respondents to intimate
the besis of their celculation by which they have arrived at
the due payment of Rs40,797/- within three months and the

aDDlicaqﬁ ghﬁ}l heve 1iberty to agitate the matter on the
&\

ds”
Original smd¥,in cese he is still aggrieved.
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